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THE DELHI PREMISES (REQUISITION AND EVICTION) , 

A M E N D m N T  ,ACT, 1951. 
No. LIX OF 1951 

, 

, 

An Act 'further to  amend the Delhi PremiBes (Requisition and 
Eviotion) Act, 1947. 

. . [24th October, 1951) 

BE i t  enacted by Parliament as follows :- 
I. Short title.-This Act I&~ be called the Delhi Premises (Kequisi- 

tion and Eviction) Amendment Act, 1951. 1 
2. Insertion of new section 10A in Act XLIX of 1947.-After section 10 

of the Delhi Preinises (Requisition and Eviction) Act,. 1947 (hereinaftuu . I 

referred to as the principal Act), the following section shall be inserted 
namely : I ,  

"10A. Power to recoveT Tent OT damages in respcct of publtc pre- 
mises as arroays of land revenue.-(3) Subject to any rules that may 

2 

bd made in this behalf by the Central Gov~rnment by notification in 
the OGcial Gazette, any sum due by way of rent in respect of any 
public premises which is in arrear may, subject to the prov~eions oi 
sub-section (P), be recowred by the competent authority frqm the 
pertson liable to pay the same, 1n the same manner hs an nrrear of 
land revenue. 

(2) Where any person is in'unauthorised occupatioi~ of any public 
premises, the competent authority may, in the prescribed manner, 
assess such damages on account of the use and occupation of the public 
premises as he thinks fit and may, by notice served by post or in such . other manner as may be prescribed by rules made in this behalf, ordar 
that person to pay the damages within such time as may be, specified 
~ L I  the notice 

(3) If any person refuses or fails to pay the damages within the 
tlme specsed in the notice under sub-section ( 2 ) ,  the damages may. 
subjsct to the provisions of sub-section (4 ) ,  be recovered in thg skime 
manner as an arrear of land revenue. 

(4) 1Jotwil~hstanding anything contained in section 67 01f the Pun, 
lab Land Revenue Act, 1887 (Punjab Act No. XVTI of 1887), any sum 

' 
due by way of rent or damages may be *recovered only by any one or 
more of the following processes, nhmely :- 

(a) hv service of a writ of demsnd on the defaulter; , q 

( B )  by distress and sale of his moveable property and uncut; 
or ungabhered crops ; and 

$1 2; procaeding against t h ~  immov~hble property of the 
defaulter, ' 
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2 Delhi 1'~ewlzscs (Roquis~tton uud Ihzction) d&~e?zdl?zaltt [ACT ~ t x  OF 1951) 

3. Amendment of section 11, Act XLIX of 1947.-L3 section -11 of the 
principal ,4ct,-- 

\ (i) in sub-section ( I ) , -  
' 

(a) for the wo~ds  "Government premises", wherever $hey 
occur, the words -"public premises" shall be substituted; 

(b)  for the Bzplanution, the following Explanatton shall be 
substitutecl namely : -- , - "Ezp1anation.-Jn this section and section 10A, 'public' 

premises' means any premises or land belonging to, or taken 
on lease 01 requisitioned by, the Central Governm-ent or a s j  
pl~emises requisitioned by the competent authority under this 
Act or-any premises or !and belonging to any municipality o: 

,any land belonging to the Improvement Trust, Delhi, whether 
such laud is i~ the possession of, or leased out by, tho 
Imp~o'vement Trust. " ; 

(ii) in s ~ b  sections (LA) and. (3), for the yord "premises" the 
words "public premises'? shall be substituted. 

4. AmencEment of section 12, Act xLIX of 1947.-In sub-section (2) of 
section 12 of the principal Act, after clause (d) ,  the following clause shall 
be inserted, namely :- 

" (dd j  the manner in which damages for unauthoris~d ~ccupatiol: * 

may, be assessed and the matters which may be taken into account in 
assessing such damages and foi, appeals against such assessment ;". 
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